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Union of India represented by 
the Secretary to the Government 
of India, Ministry of Agriculture, 
Department of Agriculture & 
Coperation, New Delhi. 

The Director, Central Institute 
of Fisheries, Nautical & Enginee-
ring Training, Dewans Road, 
Ernakulam, Cochin-16, 

The Deputy Director, Central 
Institute of Fisheries, 
Nautical & Engineering Training!, 
Madras. 	 - Respondents 

N/s K Ramakumar, V.R.Ramachandran - Counsel for 
Nair and Roy Abraham 	 applicant 

Mr T.P.M.Ibrahim Khan, ACGSC 	- Counsel for 
respondents 

OR 0 £ R 

(sHRI S.P.MUKERJI, VICE CHAIRMAN) 

We have heard the learned counsel for both 

the parties of this application. The learned counsel 

for the applicant states that the pension and gratuity 

have been paid to the applicant, but with considerable 

delay extending to two years and five months. According 
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to the respondents all the formalities regarding the 

pension papers were completed and submitted by the 

applicant on 4.3.1987, whereas the applicant had 

retired on 30.11.1986. 

2. 	In the circumstances, we close this application 

with the direction that the interest on the retirement 

benefits and gratuity should be paid to the applicant 

at the rate of 7% from 4.3.1987 to 30.11.1987 and 

thereafter at the rate of 10%, till the date of actual 

payment. The application is closed with the above 

direction. There will be no order as to costs. 

<Not 	 (S.P.MUXL) '  
JUDICI 	M VICE CHAIRfIAN 

8-9-1989 
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